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IN THE HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD
(SPecial Original Jurisdiction)

TUESDAY, THE FIRST DAY OF OCTOBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE }IONOURABLE SRI JUSTIGE J SREENIVAS RAO

WRIT PETITIO N NO: 27488 OF 2024

Between:

Veluri Pranavi, D/o Late V Mahesh Naidu, Aged about'19 y99rs1 ocr student,. Rl/o H.

flo.l- O- 4gl1, Hanuman Veedi, Kollapur, N1,habub Nagar District, Telangana'

...PETITIONER

AND
1 The state of Telangana, Represented by its Principal secretary, Medical and

neiritr Frritv wetf"are oepdrtment, Secietariat Buildings, tlyderabad- 500
055

Kaloji Nararayana Rao University of Health Sciences, Represented by its
Registrar, Warangal

2

...RESPONDENTS

Petition under Article 226 of the constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High court may be

pleased to issue an appropriate writ, order or direction more particularly one in

the nature of writ of mandamus declaring the action of the respondents

particularly the 2nd respondent in not considering the petitioner request for

exercising web options for admission into MBBS/BDS course under Management

Quota C/NRl category in next phase of counseling for the academic yeat 2o24-

25 as illegal, arbitrary, unconstitutional and consequently direct the respondents

to consider and permit perniit the petitioner for exercising web options for

admission into MBBS/BDS course under Management Quota C/NRI category for

the academic year 2024- 25 in next phase of counseling'

,}
l

i



lA NO: 1 OF 2024

Petition under s: ection r51 cpc praying that in the circurnst;rnces stated in
the affidavit filed in :.Lpport of the petition, the High court nray be preased to
direct the 2nd respon Jenl to consider the petitioner requesl for r,:xercising web
options under [\4anaq': ment Quota c/NRr category for admiss ic n into MBBS/BDS
course in the next phase of counseling for the academ ic yea- :2O,.)-,+_ 25, pending
disposal of writ petitio.r.

Counsel forthe Petiticner: SRI ABDUL KABEER, rep., SRI L,RAM SINGH

Counsel for the Respondent No.1 : Gp FOR MEDICAL HEAL--l_l FW

Counsel for the Respondent No.2 : SRI G_.RAV|, rep., SRI A.pR,qBHAKAR RAO,
SC FOR KNRUHS

The Court made the fo lowing: ORDER



THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HON'BLE SRI JUSTICE J.SREENTVAS RAO

WRIT PETITION No. 2748a of 2024

ORDER: (Per the Hon'ble the Chief Justice Alok Aradhe)

Mr. Abdul Kabeer, learned counsel represents

Mr. L. Ram Singh, learned counsel for the petitioner.

Mr. G. Ravi, learned counsel representing

Mr. A. Prabhakar Rao, learned Standing Counsel for Kaloji

Narayala Rao University of Hea_lth Sciences (hereinafter

referred to as 'the University) representing respondent

No.2.

2. With the consent of the parties, the writ petition is

heard finaJly.

3. The petitioner in this writ petition has prayed for the

following relief:

"For the reasons stated above, it is prayed that
this Honble Court may be pleased to issue an
appropriate writ, order or direction more particularly one
in the nature of writ of rnandamus declaring the action
of the respondents pa,rticularly the 2"a respondent in not
considering the petitioner request for exercising web
options for admission into MBBS/BDS course under
Maragement Quota "C/NRI" category in next phase of
counseiling for the academic yeat 2024-25 as illegal,
arbitrary, unconstitutional and consequently direct the
respondents to consider and permit the petitioner for
exercising web options for adrnission into MBBS/BDS
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course under Management euota .,C/ NRI,, Cal ellorl for
t.he. acrr Jcmic year 2024 -25 in next phase of .oui.,..i i.,gtrnd pa ss such other order or orders as thrs !{orL,Lrle()ourt lray deem fit and proper in the circums:anc,:,, ofthe cas, .'

4 . I.earnr d counsel for the petitioner su blnitl_ed that

even rhougl r the petitioner had applied fcr arimission

agains t man agement quota seats in B_categoly, stLe could

not upload f tr C-Category i.e., NRI Category irs stre could

not receive a 1-v message from the University. Tlrr:re1,tre, she

approached r espondent No.2 to consider her rcques;t under

C-Category. irut respondent No.2 is not perm tl_ing her to
seek admiss.on against Management euota in ,C/NRI,

Category seit:s on the ground that since shr: cor.rld not

exercise web option in the l"t phase of counsellngl., she is

not eligible tr participate in the 2.d round of r:c 1111,5"11ir.r*.

He further su bmitted that the petitioner be gran:ecl liberty

to submit a representation to the Universit r, a.r14 15"

Universlty be rlirected to decide the said representation in a
time botrnd rrritrlner.

5. l,ezrrned Standing Counsel for the (_Iniversity

submitted tha. the iast date of registratio n was ,.i3.08.2024

ald thereafter. merit list has been prepared, whir:tL shali be
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published at the time of indicating the web option'

However, it is fairly submitted by him that, in case the

petitioner submits a representation, the same shall be

dealt with by the University in accordance with law'

6. In view of the aforesaid submission and in the

peculiar facts of the case, the Writ Petition is disposed of

with liberty to the petitioner to submit a representation

before the University with regard to her grievance'

Needless to state that in case such a representation is

made, the University shall decide the same within a period

of two (02) days thereafter. It is made clear that this Court

has not expressed any opinion on the merits of the matter'

No order as to costs.

As a sequel, miscellaleous petitions, pending if any'

stand closed.
SD/.V. ITHA

ASSISTANT REG TRAR
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To,

'IH,ilI[i'31,::"'J::ffi ,.%?+:ffi :i1ifi it!ri#lt.UtiT:.:"::::i
2. The Registrar, Kaloji 'ii;;t;;;H-iii'o'universitv of Health sciences'

Waranqal

? ?lf:}*,:t5 ?tg'^;U3itff''iE1'f't3?Y'fi1 High court ror the state or

. iffi:{1iti'.15:nz:$i*^[iia3,%r"' 
Karoii Nararav:* *'o
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HIGH COURT

DATED:01110121024

ORDER

WP.No.27488 of 2024

CC TODAY
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DISPOSING OF THE WRIT PETITION
WITHOUT COS|TS
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